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IN THE CENTRAL ADMINISTRATIVE TRThUNAL : HYDERABAD BENCH 

AT HYDERABAD 

o .A.No.803/91 
	 Date of Order: 25.3.94 

BETWEEN L 

T .Govardhaflft 
	 Applicant. 

A N D 

1. The General Manager, 
Indian Ordinance Factory Project, 
Yeddurnailaram, 
Medak District. 

2: The czilla LSinik 1&elfare efficer, 
Saifabad, Hyderabad, 
Ranga Reddy District. 

1, The Director, 
Education Directorate, 
Air HedquarterS, 
Vayu Bhavan, New Delhi - 110 %1. .. Respondents. 

Counsel for the Applicant 

Counsel for the Respondents 

CORAM ; 

HON'BLE SF1141 T.CHANDRASEKHARA REDIX : Z€MBER (JUOL.) 

HON' B LE DUR I I-i • RAJENDRA PRASAD ; MEMB ER (ADMN ) 

1, 

4 1 f 

Mr.P.Veera Reddy 

.. MrW.R.Devraj 



Q~ 

Order of the Division Bench delivered by 

Mon'ble Shri T.Chandrasekhara Reddy, Member (Judl.). 

This is an application filed under Section 19 

of the Administrative Tribunals Act to direct the respondents 

to allow the applicant for written test and interview to be 

.bôndutted on 21.8.91 for the post of Security Assistant 

in the establishment of the First respondent and to pass 

such other order or orders as may deem fit and proper in 

the circumstances of the case. 
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2. 	This OA had come up for admission on 19.8.91. 

Alter admitting the OAas per interim orders dated 19.8.91 

an an inteSrn measure the First respondent was directed to 

allow the applicant to appear for the written test and 

interview, to be held on 21.8.91 or on any other subsequebt 

date for the post of Security Assistant in the Establishment 

rst of the*%ndent and to withhld the result of the interview 

pending outóome of the O.S. 

	

3. 	Ibday none is present on bthalf of the 

applicant. Mr.N.R.Devraj, Standing Counsel for the 

respondents on instructions represented to this Bench 

that in the said written examination held on 21.8.91 

for the post of Security Assistant that the applicant 

had failed. So, as the applicant had failed in the 

written test for the post of Security Assistant the 

applicant does not have any right for appointment to 

the said post and in view of this position this O.A. 

becomes infructuous and it is dismissed as infructuous. 
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We direct the respondents to communicate the result 

of the written test to the applicant within one week 

from the date of the cominunicationof this Order. The 

parties Shall bear !.&r own costs. 

1' L - - 
(H .KAJENDF PR 	 Cr .CHI4NDKASEKHARA REDDYII 

Zvlember( 	 Member (Judi.) 
3St4*A9k 

Dated 25th March, 1994 	 -p- 
(Dictated in Open Court ) 

\ 
4 / 

sd 	 Deputy Ragistrar(Judl.) 

Copy to:- 

General Manager, Indian Ordinance ractcry Project, Yeddu-
mailaram, Medak District, 

The Zilla Sain*k Welfare O?icer, Saifabad, Hyd, R.R.Dist 

3 	The Director, Education Directorate, Air Headquarters, 
Vayu Shavan, New Deihi-QOl. 

4. One copy to Sri. P,Veera Reddy, advocate, CAT, Hydi 

5••! One copy to Sri. N.R.Devaraj,  Sr. CGSC, CAT, Hyd. 

6. One copy to Library, CAT, Hyd. 

?. One spars copy. 
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TYPED BY 	 COPARECh 

CHECIcED ETC 	 APP ROVED BY 

IN THE CENTp.j, ADMINISTP.AT±VE TRIB JNAL 
HYDE\3:n BE:cH AT hYDERfljjj 

TEE HON' 2LE MR. J%TSTICE V . NEELADPJ IRAQ 
VICE CIAIR?Jq 

4 
THE HON'LLE MR.A4.GORTHI a NEMBER(Ar 

ANI 

THE NON' BLE MR.TCCEWWRASEICIiTPDDY 
MENBER( MJDL) 

AND 
)/L24  p1. 

THE HON'BLE 	 2 M(ADMN) 

Dated; 

O.A.No• 	 hi 

Ad4tted and Interim Directjon 
Issópd. 

A11owd 

flispos1 of with directiods 

d. 
DiSi1(issëd as withdrawn.. 

D:LsnAssed for Lefault. 

FejecedJordered. 

NcC3Ther as to costsj 
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